
J&K PCC

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881 ,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Ra.ibagh, Srinagar, 190 008

t

The Consuttant Judiciat,
Hon'bte National Green Tribunal,
Principal Bench,
New Dethi.

No: rKpcc/NGT rsA.:</ 2) S l- SA ' Date:- o/ -o{zozs

Sub:- Hon'ble NationaI Green Tribunat, order dated 19-02-2025 passed in

O.A No. 955 of 2024 titted President, Municipat Committee, Thathri,
Versus Union Territory of Jammu and Kashmir and Ors".

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribuna[,

order dated 19-02-2025 passed in O.A No. 955 of 2024 titted President,

Municipat Committee, Thathri, Versus Union Territory of Jammu and Kashmir

and Ors, the response of the J&K Pottution Control Committee is submitted

herewith.

It is therefore, requested that the response may kindty be taken on

record and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enc[:- As Above

(Gh"""mt?,rrhttr-
MemberSecretary 1,4.2

J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counsel for UT of Jammu and

Kashmir, New Dethi for information and necessary action.

ITUWTSA
NEW DELHI 2 O?A
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Before the Hon'bte National Green Tribunal
PrincipaI Bench, New Dethi

Original. Apptication No. 955 ol 2O24

IN THE MATTER OF "President, Municipat Committee,
Thathri V/s UT of Jammu & Kashmir and

Ors."

Report on behal,f of Jammu and Kashmir Potlution Control Committee
pursuant to Hon'ble National, Green Tribunat, order dated 19-02-2025
passed in O.A No.955 of 2024 titl'ed President, Municipat Committee,
Thathri, Versus Union Territory of Jammu and Kashmir and Ors'

Background:

That the Hon'bte Nationa t Green Tribu na I vide order dated 19-02-2025 in

O.A No. 955 ol 2024.

Status Report:-

The Concerned Stakeho[der, departments/agencies viz., Managing

Director, M/s Rattte Hydro Power Project Drabshatt, Kishtwar, Chairman'

Nationat Hydro Power Corporation (NHPC), Sector 33, Faridabad-121003'

Haryana & Managing Director, State Power Devetopment Corporation, J&K

Page 1 of 3

9.$0-,.^r-

"Respondent Nos. 4 to 7 are directed to file additional responses

mentioning in detail remedial measures taken for remedying the

environmental damage, if any, caused within one month. Advance

copies thereof may be supplied to I&KPCC which may verify

compliance status and on the basls thereof file its cornpliance status

verification report at least two days before the next date of hearing

fixed."
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Jammu were asked to share the updated status report in respect of remediat

measures taken, if any, for further verification by the J&KPCC in terms of afore

said the Hon'ble NGT, (copies of the communications enclosed). The detaits

of the correspondence with number and dates indicated against each as

under:-

However, the Chief Executive Officer, Ratte Hydroe[ectric Power

Corporation Limited has submitted his repty al,ongwith some photographs vide

No. RATLE lCEOl2O2SlL-129 dated 28-03-2025 (Copy enclosed as Annexure-

4) on the fotl,owing points, which fs subie ct to verification by the l&K PCC:

1. Retrieval, and retocation of muck from right bank (Muck Disposat

Site-1)

2. That the atternative sites provided to the EPC contractor are situated

at a considerabty safe distance from the river (approx.6-8 kms)

3. Providing of crate protection watts/retaining wa[[ on right bank.

4. Cessation of muck dumping on the right bank.

5. Regutar Site lnspections.
6. Rehabititation of Muck Disposat Sites.

Stakehotder
Departments/Agencies

Number & Date Annexures

Managing Director, M/s
Rattte Hydro Power
Project Drabshatt,
Kishtwar

i) JKPCC/Sc/OA-955/202412278-
80 dated 22-03-2025

ii) JKPCC/Sc/OA-955/2024t2325-
27 dated26-03-2025

1

Chairman, NationaL

Hydro Power
Corporation (NHPC)

i) JKPCC/Sc/OA-9s5/202412281
dated 22-03-2025

ii) JKPCC/Sc/OA-955/202412334'
35 dated 27-03-2025

2

Ma naging Di rector, State
Power Devetopment
Corporation

i) JKPCC/Sc/OA-955/202412282
dated 22-03-2025

ii) J KPCC/Sc/OA-955/202412332-
33 dated 27-03-2025

3

Page 2 of 3 959^"^l-
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Since, the action taken report by the Ratte Hydroetectric project has

been received on 28-03-2025. The J&K PCC is in the process of conducting site

verification in respect of remediat measures c[aimed to have been taken. After

comptetion of verification, comptiance status verification report witL be

submitted to the Hon'bte NGT.

Prayer:

ln the premises, it is therefore respectfu[[y prayed that the report may

kindty be taken on record betore the Hon'bte Nationat Green Tribunal for

consideration.

C6Wq^^,'^r-
(GhanS?ram Singh) ,

MemberSecretarY I '1' lg-
J&K PCC

Page 3 of 3
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PCC
Jammu and Kashmir

Pollution Control Committee
chairmanSTjkspcb@gmail.com

mem bersecretaryjkspcb@gmail. com

'- 01 91 - 2472881, 247 6925

ITUWTSA

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

're'
NEW DELHI ?024

Tvlanaging Director,
M/s Rattle Hydro Power Proiect Drabshall,
Kishtwar.

No.: IKPCC/S c./ oA-eSs /zoza /2T+S- BO Date:22-03-2025

Sub: O.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of fammu & Kashmir.

Reft Hon'ble NGT order dated 19.02.2025.

Sir,
Please refer to the subject & reference referred above. In this connection,

I am to convey that Hon'ble NGT in its order dated L9.02.2025 in the matter of

O.A. No. 955/2024 titled "President, Municipal Committee, Thathri V/s Union

Territory of |ammu & Kashmir" has issued following directions:

"Respondent Nos. 4 to 7 are directed to file additional responses mentioning in

detail remedial measures taken for remedying the environmental damage, if
any, cottsed within one month. Advance copies thereof may be supplied to

JS.KPCC which may verify compliance status and on the basis thereof file its
compliance status verification report ot least buo days before the next date of

hearing fixed."

In the light of above, you are requested to share with I&KPCC, in detail the

remedial measures taken for remedying the environmental damage, if any

caused for further verification at this end.

Yours faithfully,

Copy to
1,. Regional Director, I&K PCC Jammu for information & necessary

cr,"rrrffihfffi-
>lq
n.

2. M/s Megga Engineering and Infrastructures Ltd. Jammu for necessary
action.

(,
'^"t")
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,';ax pcc\Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
r nbersecretaryjkspcb@gmail.com

0191 - 2472881 ,2476925

ITUWTSA

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

IKAS

NEW DELHI 2024

Managing Director,
M/s Rattle Hydro Power proiect Drabshall,
Kishtwar.

No.: IKPCC/sc./oA-eSs/zoz4/2325-Z+ Date: 2tr_os-zozs

Sub: O.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of )ammu & Kashmir.

Reft /KPCC/Sc./OA-?55/2 024/2278-50; dated 22,03.2 0Z S.

Sir,

With reference to this office No. /(PCC/Sc,/OA-755/2024/2275-80; dated

22.03.2025 on the subject captioned above, you are again requested to share

in detail the remedial measures taken for remedying the environmental
damage, if any caused for further verification at this end by or before

28.03.2025 as the case is listed for hearing on 03.0 4.zozs

Yours faithfully,

q6qL
Ghansham Singh

o>e

Co
M

py to
1,. Regional Director, J&K pCC fammu for information
2. M/s Megga Engineering and Infrastructures Ltd.

action.

embgr Secretary

^ 9- i<-s1r
& n'ecessary action
jammu for necessary
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z;ax pcc\Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmait.com
membersecretaryjkspcb@gmail.com

v 0191-2472881,2476925

ITUWTSA
NEWDELHI 2024

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Date: LN3-2O25

@

Chairman,
National Hydro Power Corporation (NHpC),
Sector 3 3, Farid abad-L21003, Haryana.

No.: IKPCC/S c./ oA-eSs /zoz4 /L2Bl
Sub: O.A. No. 955/2024 titled President, Municipal Committee, Thathri

V/s Union Territory of |ammu & Kashmir.
Ref: Hon'ble NGT order dated 19.02,2025.

Sir,
Please refer to the subject & reference referred above. In this connection,

I am to convey that Hon'ble NGT in its order dated 19.02.2025 in the matter of
O.A. No. 955/2024 titled "President, Municipal Committee, Thathri V/s Union

Territory of fammu & Kashmir" has issued following directions:

"Respondent Nos. 4 to 7 are directed to file additional responses mentioning in
detail remedial measures taken for remedying the environmental damage, if
any, cQused within one month. Advance copies thereof may be supplied to

J&KPCC which may verifu complionce status and on the basis thereof ftle tts
compliance status verification report at least hwo days before the next date of
hearing fixed,"

In the light of above, you are requested to share with I&KPCC, in detail the

remedial measures taken for remedying the environmental damage, if any

caused for further verification at this end.

Yours faithfully,

crr",,r*ltffies
Member S^ecretary

V ,i\r
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J&K PCC
Jammu and Kashmir

Pollution Control Committee
chairman8Tjkspcb@gmail.com

membersecretaryjkspcb@gmail. com

0191 -2472881,2476925

ITUWTSA

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

NEW DELHI 2024

Chairman,
National Hydro Power Corporation (NHPC),
Sector 3 3, Faridabad-t?1003, Haryana.

No.: IKPCC/S c. / oA-els /2024 / 2b5Y- 5S Date:D O3-2O25

Sub: O.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of )ammu & Kashmir.

Ref: /KPCC/Sc./OA-?5 5/2 024/22 B1; dated 22.03.202 5.

Sir,

With reference to this office No. /(PCC/Sc./0A-955/2024/2281.; dated

22.03.2025 on the subject captioned above, you are again requested to share a

detail of remedial measures taken for remediating the environmental damage,

if any caused, for further verification at this end by or before 28.03.2025, as

the case is listed for hearing on 03.04.2025.

Yours faithfully,

Copy to
1. Deputy Commissioner Kishtwar for information.

ch",,ffiH,hh,kir-
"UecretarY 2?'3'1rM
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Jammu and Kashmir
Pol' _lion Control Committeevch 

ai rm a n 87j kspcb@g mai l. com
mem bersecretaryjkspcb@gmail.com

_01 91 - 2472881, 2476925

TTUWTSA
NEW DELHI 2024

Atnlnexurr.g -3

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

-s,

Managing Director,
State Power Development Corporation,
]ammu.

No.: lKpcc/sc./oA-es5/2u24/2L)L Date:fu.o3-202s

Sub: O.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of fammu & Kashmir.

Ref: Hon'ble NGT order dated 19.02.2025.

Sir,
Please refer to the subject & reference referred above. In this connection,

I am to convey that Hon'ble NGT in its order dated tg.OZ.2OZ5 in the matter of
O.A. No. 955/2024 titled "President, Municipal Committee, Thathri V/s Union
Territory of fammu & Kashmir" has issued following directions:

"Respondent Nos. 4 to 7 are directed to file additional responses mentioning in
detail remedial measures taken for remedying the environmental damage, if
Qny, caused within one month. Advance copies thereof may be supplied to

J&KPCC which may verify compliance status and on the basis thereof ftle its
compliance status vertfication report at least two days before the next date of
hearing fixed."

In the light of above, you are requested to share with J&KPCC, in detail the
remedial measures taken for remedying the environmental damage, if any
caused for further verification at this end.

Yours faithfully,

qbA.$.".o-''
Ghansham Singh IKAS
Member^Secretarvy/:.>tbl>r

*dAr
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J&K PCC_ Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmai l.com

0191 -2472881,2476925

ITLIWTSA
NEW DELHI 2024

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu,
180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Managing Director,
State Power Development Corporation,
fammu.

No.: IKPCC/sc./oA-es s /2024 / L3VL' 33 Date='ft-O3-2O25

Sub: O.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of |ammu & Kashmir.

Ref: JKPCC/Sc./OA-?55/2024/2282; dated 22.03.202 5.

Sir,
With reference to this office No. /(PCC/Sc./OA-955/202a/2282; dated

22.03.2025 on the subject captioned above, you are again requested to share a

detail of remedial measures taken for remediating the environmental damage,

if any caused, for further verification at this end by or before 28.03.2025, as

the case is listed for hearing on 03.04.2025.

Yours faithfully,

cr,rrrtBfrtfiH
\..€-
IKAS

Member !
copy to 

*"$:t Secretary 
L-','g, r..

t. Deputy Commissioner Kishtwar for information.
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rrd as$rfr &m Sn ffi {&{H fr rHfs
cr{rqrffi fr lqes.ritr*M$Sfr Btsor\rs'€Uff s{ql

RATI-E HYDROILECTRIC POWER CORPORATION LIMITTU

{A Joint Venture of NHPC Limited and JKSPDC Limited)

Ref, : RATLE I CEA I 2O25l L-l 29 Date:28-03-2015

Tha Mambar Secretary
Iammu and Kashmir Pollution Control Committee
Transport Nagar
Jammu

SubJect:OA No. 955/2024 titled "President, Municipal Committee, Thathri" Vs " Union
Territory of Jammu and Kashmir"

Ref . : -l KPCC letter N o. J KPCC/Sc,/OA-9 55 / 2024 I 2334-3 5 dated 27 -O3- 202.5

Sir,

In reference to the subject cited matter, it is mention that 850MW Ratle HE Project,
Drabshalla. Klshtwar is being executed in EPC -Turnkey Mode and the EPC Contract
has been awarded to M/s Megha Engineering and Infrastructures Limited (M/s MEIL).
The details of the remedial measures taken for remedying any adverse environmental
impact w"r.t. disposal of muck hy the EPC Contractor- M/s MEIL are as follows:-

1. Retrieyal and relocation of muck from right bank (Itluck Dispoeal site-l):
The portion of muck inadvertently spilled on the right bank of river (Muck Disposal
Zone-1) has been completely retrieved and relocated to the alternative sites
(falling wlthin the ProJect acquired land) provided by the ProJect to the EPC

Contractor at Joshana village etc., for temporary storage/ stacking of muck, in full
compliance with environmental regulations and in coordination with the relevant
Authorities. It has been submitted by M/s MEIL (Megha Engineering and
Infrastructures Limited) that the retrieved muck shall be utilized for further
construction activities associated with the Project, thereby adhering to prlnciples
of sustainable waste management and minimizing environmental impact,

?. The alternative sites provided to the EPC Contractor are situated at a considerably
safe distance from the river (approx. 6-8 kms), ensuring compliance with
environmental safeguards. The muck is now being temporarily stored far from the
river and all construction activities are being undertaken in compliance with
environmental regulations.

3. Providing of crate protection walls/ retaining walls on right bank : As
submitted by the EPC Contractor (M/s MEIL), for providing the adequate
protection, avoiding any spillage of muck and to mitigate any adverse
environmental impact, a 6-meter-high retaining wall of approx. 400 m length, well
above the recorded HFL, has been constructed by using the wire crates in layers
including 1 mtr high concrete base, along the entire utilized muck disposal area

SIzIEfq 6-qTI l{{ 0& qFs. liR 0?, q{qiiqltlr 4r{FI {rlqlgq, qgl-,l (llulisqa ql{{t 'ldt 01, ',tql(, 'd'.1 3{R6rEtt) - 180006

Ofrc. : Room l,lo. 08, Block No. 02, NHPC Regional Office, JDA comm.rcial Complex No. 01, Narwal Jammu, (J&Kl - 18&06
Camp Office : ttlHPC Office Complex, Sector-33, Fat'{dabrd - 121003 (Hrryana}

CIN: U40105JK2021GO1012380 E-fl all ld: rhpcl@nhpc.nlc.ln

Anuner.ulg - L?
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RATLE HYDROTLECTRIC POWER COI{PCIRA"IION LIMITID
(A Joint Venture of NHPC Limited and JKSPDC Limited)

on right bank of river (Muck Disposal Zone-l). It is to mention here that a
stretch of approx. 100 meter on the upstream of Muck Disposal site-1 on right
bank (u/s of Crate walls), has been kept as it is, same being the construction site
for four nos, Tail Race Tunnel outlets of the Project, where construction activities
are scheduled to commence shortly.

4. Cessation of muck dumping on the rlght bank: To avoid any potentialspillage
of muck into the Chenab River, the dumping of muck on the right bank of the river
has been completely ceased since July 2024, The District Administration, J&K
Pollution Control Committee and the MoEF&CC have been duly informed regarding
the cessation of dumping activities at the right bank.

5. Regular site Xnspections: Regular site inspections are being carried out to
ensure that the muck disposal sites remain free from any environmental concerns/
risk.

6. Vide letter dated 29.01.2025, the proposal has been submitted to the J&K
Pollution Control Committee for grant of permission for utilization of 14.6 Ha

acquired land of the Project, for temporary storage/ stacking of the muck by the
EPC Contractor- M/s MEIL.

7. It has been strictly ensured that the natural flow of river course is not at all
disturbed and no portion of river is encroached by any construction activities.

8. Rehabilitation of ltluck Dlsposal sites: After completion of Project works, the
muck disposal sites shall be suitably rehabilitated by way of plantation and other
engineering & biological measures. The Muck dumping site shall be handed over
to the J&K Forest Department after their restoration including plantations etc,

9. l&K Forest Department has been requested by Ratle HE Project for
implementation of the activities/works related to the landscaping and restoration
of the work sites including the Green belt Development and the associated
engineering & biological measures at the work sites. In this regard, a Committee
comprising of Divisional Forest Officers from Kishtwar, Doda and Marwah Forest
Divisions along with Wildlife Warden, Chenab Division, has been constituted for
finalization of the biological measuresl plantation activities including Green belt
development at the construction sites of the Project. The Catchment Area
Treatment (CAT) Plan and the Biodiversity Conservation & Management Plan of
Ratle HE Project are already under consideration by the l&K Forest Department
for their approval.

t0. Approval for alternative sites for temporary storage/ stacking of muck has
requested for the permission from the concerned Authorities for use of above

ffiF-sT{i r{{ fla, qr6 fi{ 0?, aFs-drsl errlq 6rqrdq, gfi afcnfiir qKsI liR 01. Trffir, qq, rlr{ 6qqf{} - 180005

Office : Room No. ffi, Elock tlo. 02, NHPC Regioaal Offica, jDA Comm.rcial Complex No. 01, t{amtl, Jammu, (J&(} * 18{Xn5

Camp Office : NHPC Offire Complex, 3B(or-33, Falldrbad - 121003 (Haryana)

Clil: U40105JX2021GO1012380 E-matl id: rhpcl@nhpc.nlc-ln

1154



."4-,

$Y&ffi'VTSA
,tlEWDElHl i*::*

rodarsSed&sqfd{sfu iitqn
ffiqqfiS ftHts elrt SWslfi frBts ol \16 tffi c-uq

RATLE HYDROE LECTRIC POWER CORPO RAII ON LI M ITED
(A Joint Venture of NHPC Limited and JKSPDC Limited)

mentioned 3 altemative sites within the Project acquired land far stacking/
storage of muck. MEIL has assured that the muck dumping process will be
carried out in an organized and environmentally responsible manner in
compliance with all necessary regulations

ll. The periodic environmentalcompliance reports are being timely submitted to the
Jammu & Kashmir Pollution Control Committee (J&l( PCC) in accordance with the
applicable statutory requirements and guidelines by answering respondent. These
reports document the measures undertaken to ensure compliance with
environmental norms, including the proper disposal of muck and other safeguards
implementation.

12. M/s MEIL, is being regularly instructed by Ratle Hydro Power Corporation Limited
(RHPCL), to ensure strict adherence to the applicable environmental laws and
norms during the execution of the proJect works. Specific instructions have been
issued to M/s MEIL for ensuring that muck and debris generated from the
construction activities are deposited exclusively at the designated muck disposal
sites that have been duly handed over for this purpose, without any spillage into
the river Chenab or any other water body.

13. The Ratle Project remains committed to ensure that all construction activities are
conducted in an environmentally responsible manner and the relevant statutory
provisions'.

14. The Project Proponent remains committed to comply with all environmental and
safety norms, ensurlng that the prdect activities do not cause any harm to the
local community, properties and environment.

Thanking you,

Enclsl- Relevant photographs and video showlng the
corrective measures / remedial measures taken

Yours faithfully,

A. K. ilauriyal
Chief Executive Offlcer

Copy to:-
1. Deputy Commissloner, Kishtwar- for kind informatlon.

O{flce : Room No. 0& Block No. 02, NttPc Regionrl Orric., JoA Commerrial Complex l,lo. 01, Narwal.,ammu, lj&l() - 18tn05
Camp Ufice ; NHPC OfflcE Compler, Scctor-33, raridabad - 121003 (Haryana)

CIN: U40105J1Q021GO1012380 E mall ld: rhpc|@nhpc.nlc.in
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